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Central Administrative Tribunal» Pi-incipal Bench

Qriainal Application

New Bel hi> this the 19 th day of September» 2000

Hon 'ble Mr . Kuldip. Singh^Member (J)
1-lon'ble Mr.. S.A.T. RizvijMembertA)

Shri B.D. Sharma, Jr. Engineer {Electrical-III)
Electrical Construction Division Mo.II
CPWD, Sena Bhawan, New Delhi-1 1.

CEy Adyocate - Shri B. S. Mai.nee)

Versus •

1 .Union of India» through

;■ The Secretary-
Min. of Urban Development-, ■?
.Mi.'"man Bhawa)"i>
New Delhi. •

Z.Ti'ie Dir'sct'or Genei'al of W'orks
C.P.W.D. i Mirrnan Bhawari i,
Mew Delhi-11

3. The Chief Engirieer (Ele'Strical ) ~Ii
C.P.W.D. Vidyut Bhavarij
New Delhi

4. T' l!e S u per i ri ten di n g E ri gi ri ee r (El ec tr ica 1)
Delhi Central Electrical Circle No.VIII,
CPWD I.P. Bhavan/ New Delhi.

-

.The E X e c ut i ve E n g i n ee r (Elec tr i oa1)
E1 eo t r i ca 1 Cons t r uc t i on Di v i s i.o i-i No .II,
CPWD, Sena Bhawan,

...New Delhi

 Applicant

Respondents

(By Advocate - Shri R.V.Sinha)

0 R D E R(ORAL)

By Horrble Mr.Kuldip Sinah. Member (J)

The applicant is aggrieved of the impugned

order dated 7.7.98 vide which the respondents had turned

down the representation of the applicant for granting him

increment in the new pay---5cal'e on the date of his normal

date of increment in the old pay-scale.

2. Pacts in brief are that the applicant was

appointed as Junior Engineer in C.P.W.D. in the pay-scale
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_ of . Rs. 425r-700 which . was. c.ubs.equcntly revised to grade

Rs. 1 400--2300 w<e.f. 1.13 1 986. According to the applicant^

his normal date of increment was the first day of July

every year. It. is further stated that the pay scale of the

Junior Engiiieers was revised from Rs.-i25—700/Rs. 1 400—2300

and the applicant's pay was fixed at Rs.l600/- w.e.f.

.  1. 1 . I 986. ;;

3. The Government of India had decided that there

will be two pay scales for the Junior Engineers in the CPWO

.viz. Rs. 1 400-2300 and Rs. 1 640-2900 and the Junior-

Engineer s who have completed 5 years of service in the

entry gradei will be placed in the scale of Rs.1640-2900

subject to rejection of unfit. According to this

notificatiorij , the .higher grade will not be treated as

promotional and will be giver; without the benefit of FR: 22.

.  .The applicant had also completed 5 years of service and»

therefore, his pay was fixed at the minimum i.e. Rs. 16-40/-

.  .in the pay scale of Rs. 1 640-2900 w.e.f. 1. 1. 1 986. The

applicant claims that as per the law laid down by the

. Hon'ble -Supreme Court as well as Central Administrative

Tribunal, he was supposed to earn increfnent in the grade of

.Rs. 1 640-2900 on 1 .7.1986, on his normal date of increment

in the old pay scale but the respondents wrongfully

, jeleased annual increment w.e.f. 1. 1.1987 , instead of

1 .7.1986 in terms of their letter dated 1 1.6.1991.

Respondents have contested the' O.A. They have

taken the plea that when the applicant had been granted the

pay scale of Rs. 1640-2900, that was a promotional scale and



the applicant would earn inorenvent only after con'iplS'tion of

one year

.1 . 1 ,. 1 987.

of vice in the new pay c-cale., i.e., w.e.f.

5. _ We have heard the learned counsel for the

Pc-rties and gone through the records. This controversy had

earlier come up before this Tribunal in OA Mo. 2400/95

CPWD Junior Engineers Association Vs. U.Q.I, and Another

■^herein this Tribunal after discussing the judgment of

the Hon ble Supi'eme Court in the case of C.S. Prasad Vs.

U.O.I. iCA No. 6717/951, allowed that OA. After going

through the pleadings on record, we are of the considered

opinion that the facts of this Cc-se are similar to that of

OA 2400/95 and, therefore, this OA also deserves to be

allowed.

/dinesh/

5. Accordingly, we allow this OA with a direction

to the respondents that they will grant increment to the

applicant in the pay scale of Rs. 1640-2900 w.e.f.

1 .7. 1985, i.e. , from his normal date of increment in the

old pay scale. He shall also be entitled to the

consequential benefits arising out from such fixatlori.

These directions shall be implemented within a period of 3

rnon vfi; from the date of receipt of a copy of thi^ or der.

No costs.

(S.A.T. Rizvi)
Member(A)

(Kiildip Singh)
Member(J)


